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This is an applic(,]ticn under Section 1!J

of the Aelministrative Tribunal Act 1985 seeking the

relief fer cancellation of transfer from Allahabad

t 0 ~1i rz a pu r. ',..

The relevant facts givin§1 rise to this

appliCation are that the applicant was appointed

as a Khalasi in Construction Department on OZ 02 82.

After being screened the applicant was e·mpanelle«d

as Elec t ric Khal as i and was pl.ac ed at se rial N0.11 i

in the list dated 2[; 02 S4. It is said that he has

been transferred from }\llahabad to Mirzapur in the

Construction Department whereas the juniors are

retaineeJ at Allahabad. It is stated that the oreer

of transfer uh Lch has been impugned, is arbitrary

and discrimin~ted.

Shri A K Gaur put appearan:: 8 en behalf of
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th E~ re e pon d en ts •

I have hears the learned counsel for

thE~ Parties.

The applic ant has not been served with

the order of transfer as yet. He could s emeh eu

know that hE is being transferred from Alluhabad.

to MirzaPur, so before receivin~ the transfer order

hlS has come up be fore this Tribunal s aek Lnq the

relief for c anc eLl a t Lcn of the transfer order.

Learned counsel for the re s panden t.a !!loes not disp.Jte

that the applicant is being transferred from
I

',.

{{llahabild to Mirzapur. The applic,ant has submitted

a re pr e s an bs tLcn dated 30 m3 93 requesting that

he sh auld be Aeta ined 8 t Allahabarl bee auaa of

family circumstances. The learned counsel for

the appliCant has filea a copy of order Gated

02 04 93 by which the transfer of Shyamraj and

Rama Singh, who were transferred from Mirzapur tc\

Allahabad, are retained at Allahabad. The

ro presentation submitted by the appl Ic an t is
A..-- ~

for d is pcs al ,

The a pnl Ica tLcn is disposed oirf at

,:admissirnn stage with the direction to the responDents
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to dispose of the re ure e en t.a t Len dated 39 £)3 93

within a period of fifteen days from the eate of

receipt of this erdet' and till then the applicant

should net be relieved on transfer Prom All;;;habad.

L);ated: Allahabad
April ~o1k.,19~3.
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